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(English Translation) 

Office of Deputy Commissioner, Faridkot 
 
No. 177/CEA       Date: 25.03.2026 

 

 A copy of the above in being sent to Senior Superintendent of Police/ 
Additional Deputy Commissioner(G), Faridkot/ Chief Administrator, 
Bathinda Development Authority, Bathinda/ Executive Engineer, Punjab 
Pollution Control Board, Faridkot / District Town Planner, Faridkot / 
Tehsildar , Faridkot for information and  further necessary actions.  

    

        For Deputy Commissioner, 
        Faridkot 
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(English Translation) 

Additional Deputy Commissioner (G), Faridkot 
 

To, 
  Deputy Commissioner, 

  Faridkot 

 

Letter No.  ADC(G)/D.T.P./Faridkot/2026/123 

Dated:  01/04/2026 

Subject:  Proceeding of meeting under the Chairmanship of Deputy 
Commissioner, Faridkot for compliance of Hon’ble Green 
Tribunal orders Dated: 24.02.2026 in OA No. 665 of 2023  titled 
as Nirmal Singh V/s State of Punjab & Others dated 25.03.2026 

 

Reference: With reference to the letter no. 177/CEA, Dated: 25-03-2026. 

 

  A copy of the action taken in relation to the above subject and 
reference letter is enclosed with this letter and is being sent to you for your 
information and further action. 

Attached: As per the above 

       Additional Deputy Commissioner (G) 

Faridkot 
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Subject : - Proceeding of meeting under the Chairmanship of Deputy 
Commissioner, Faridkot for compliance of Hon’ble Green 
Tribunal orders Dated: 24.02.2026 in OA No. 665 of 2023 titled as 
Nirmal Singh V/s State of Punjab & Others, Dated : 25.03.2026 

 

Reference: With Reference to letter no : 177/ CEA, Dated: 25/03/2026 

 

  In the above subject, the Hon'ble Deputy Commissioner, Faridkot, 
through the letter referred to above, issued the following orders to remove the 
encroachments in the green belt in Farid Enclave Phase 1 and Farid Enclave, 
Phase 2. 

  "The encroachment pertaining to the entry gate along with the 
hoarding to be removed. Action to be taken by committee constituted 
consisting of ADC(G), BDA, DTP, Faridkot, EE, PPCB, Faridkot and Police 
authorities as members. The exercise to be completed on or by 1st April, 2026" 

 

  In this regard, it is informed that the encroachment has been 
removed by the encroachment/violator at his own level (photo attached). The 
said report is being sent to you for further action. 

 

District Town Planner (P&R)   Environment Engineer, 
Faridkot Punjab Pollution Control Board, 

Faridkot  
 
Senior/Deputy Superintendent of Police Additional Chief Administrator 
Faridkot  BDA, Bathinda 
 
 
Additional Deputy Commissioner, (General) 
Faridkot 
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(English Translation) 

Bathinda Development Authority 
B.D.A. Complex, Bahgu Road, Bathinda 

 
To,  

  Mr. Pradeep Kumar, son of Mr. Darshan Lal, 
Marfat Baba Farid Colony, Baba Farid Enclave,  
Kotkapura Road, Faridkot. 

 
Mr. Sanjeev Kumar son of Mr. Hari Chand,  
(Ms.: Farid Colonizers, Kotkapura Road, Faridkot) 
Resident of Kamla Street Line,  

 Bazaar, Faridkot. 
 

President, Farid Enclave Walfare Society,  
Faridkot. (via email) 

 
Letter No. C.A./B.D.A./Bathinda/2026/89-91 
Dated: 25/03/2026 

 
Subject:  Regarding the establishment of R.W.A., directions issues in the case 

of OA no 665 of 2023-Nirmal Singh Chahal V/s State of Punjab and 
Others  

 
  A meeting was held by the undersigned on 25.03.2026 under the orders 
of the Manyag NGT at the above mentioned colony and as per the decision taken in 
the meeting, the promoter and the said RWA are directed to coordinate with all the 
colony residents/plot holders under Section 17-A of the PAPRA Act and jointly 
establish an RWA and inform this office in which the unsold plots existing in the 
colony are to be represented by the promoter and the sold plots are to be represented 
by the plot/house holders. 
 
  As per the above, while establishing the RWA, if it is registered with 
this office under Section 17-A of the PAPRA Act, then the Honorable Court may be 
informed in advance before the next date of hearing: 08.4.2026. 
 
  This should be considered extremely important. 
 
       
         Chief Administrator 
         BDA, Bathinda.  
 
  Endst. No. 92-94  Dated: 25/03/2026 
 
  A copy of the above is sent to the undersigned for information and 
further action. 

1. Honorable Deputy Commissioner, Faridkot. 
2. Executive Engineer, Punjab Pollution Control Board, Faridkot. 
3. Farid Enclave Resident Welfare Society President, House No. 93, Farid 

Enclave Faridkot. 
           

Chief Administrator 
         BDA, Bathinda.  
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Letter received from promoter
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(English Translation) 

Farid Enclave Welfare Society 
Farid Enclave, Kotkapura Road, Faridkot-151203 

Reg. No : 1040 of 2022-23  E-mail:faridenclavewelfaresocity@gmail 
 

To, 

  Chief Administrator, B.D.A.  
  Bathinda. 
 
Subject :  OA No. 665 of 2023-Nirmal Singh V/S State of Punjab and Others regarding 

creation of RWA of Farid Enclave Colony, Kotkapura Road, Faridkot. 

 

Reference:  Letter No. BDA, Bathinda's letter No. C.A./BDA/Bathinda/2026/89-91 dated 
25/03/2026 

Respected Sir, 

We are residents of PUDA approved Farid Enclave Colony, Kotkapura Road, 
Faridkot. Regarding the above reference letter, we fully agree to follow the orders passed by 
you regarding the construction of RWA in this colony and all the houses that are currently built 
in the colony, they give their consent to build RWA. But before building RWA, we have some 
requests and problems, which we want to put in front of you, which are as follows:- 

1. In this letter, you have addressed our society as the RWA of the colony. We want to 
make it clear that our society has not been formed as per the rules laid down for forming 
an RWA under the PAPRA Act. It is just a society, which was formed by some houses 
of the colony to run the colony properly after the colonizers left the colony and was 
registered under the Punjab Society Act. Your office has already refused to consider this 
society as an RWA because it was not established as per the rules. Therefore, instead of 
calling it an RWA, it should be considered a society which has been formed to keep the 
colony running. 
 

2. We have already written a letter to the Honorable Deputy Commissioner, Faridkot on 
24-03-2026 requesting for the construction of RWA in the colony. (Enclosed with the 
letter) 
 
Information about the ownership of vacant plots is available only with the colonizers 
and your office. Therefore, they can be contacted only through the colonizers or you. 
We do not have any information available regarding the commercial plots. Therefore, 
they should be contacted through the colonizers or your office. 

 

3. Many works of the colony are still left incomplete by the colonizers, the school has been 
converted into a club and illegal encroachments have been made inside and outside the 
colony. You have already been informed about this through various letters. A case has 
been filed in this regard in the Hon'ble Punjab and Haryana High Court, Chandigarh 
under CWP-5183-2024 and the hearing of which is going on. Your office has also been 
made a party in this case. 
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4. Due to the colonizers not operating the STP properly and the 14 kanals of land that was 
left for the water of the STP, it has been illegally cut into colonies and sold. A case in 
this regard is pending in the National Green Tribunal, New Delhi. 
 

5. Many houses in the colony and commercial complexes built outside the colony are still 
not paying for sewerage and water usage for a long time and their expenses are also 
being borne by some of our houses. Please pay their dues. 
 

6. This society had earlier informed us about the problems we are facing through various 
letters and requested to resolve them. These problems are still the same today. The first 
and foremost problem and complaint among these problems is that the club built on the 
site of the school in the colony has been built against the rules and should be closed. The 
illegal encroachment on the religious place and servant quarters built on the walk works 
of the colony should be removed. The illegal encroachment on the park and parking lot 
in front of SCO 19 to 24 should be removed. The illegal encroachment on the service 
lane (shared road) between SCO No. 19 to 24 and Plot No. 101 should be removed. The 
illegal connections from outside and inside the colony to the water supplied to the colony 
should be closed. A community hall should be constructed in the colony. The roads in 
the colony should be newly constructed with new gravel and paving. 
 

We request all the colony residents to keep the above mentioned points 
in mind while constructing the RWA of the colony and also to keep in mind the case filed 
by us in the Hon'ble Punjab and Haryana High Court, Chandigarh. Before constructing the 
RWA in the colony, our problems should be resolved on priority basis and the illegal 
encroachments inside and outside the colony should be removed. 

 
Thanking You  

Copy: Letter No. SM   Dated: 30-07-2026 

 A copy of the above is sent to the following for information and further action. 

1. Hon’ble Deputy Commissioner, Faridkot 
2. Executive Engineer, Punjab Pollution Control Board, Faridkot 
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